CENTRAL ADMINISTRATIVE TRIBUNAL © PRINCIPAL BENCH ‘

Original Application No.458 of 1896 d
New Delhi, this the L}ﬁ\ day of January. 2000 &
HON’BLE MR.S.R. ADIGE, VICE CHA | RMAN(A) y
HON’BLE MR.KULDIP SINGH,MEMBER(JUDL) f
1. Navneet Kumar B
s/o Shri Ramesh Chand .
2. Ashok Kumar-Vl!
S/c Shri Baboo Ram L
3. Amit Dhussa K
S/o Shri R.N.Lal Dhussa !
4. Nagendra Kumar Sharma ;
S/c Shri S.N. Sharma i
5. Vinod Kumar Gupta
S/c Shri Jawabhar Lal Gupnta el
8. M.C. Kaushin A
S/o Shri Umesh Narayan Chand L
7. Hemant Kumar Joshi
S/n Shri M.C. Josh
8. Ramesh Chandra Qk
S/o Shri Tilak Chandra i
g. Satish Kumar Jha h
S/o Shri B.N. Jha
10, Shashi Sekhar Prasad
S/o Shri P.N. Prasad M
11, Malkhan Singh .

S/ Shri Ramesh Chand
{al! the above applicants are work ing as
Assistant. Northern Railway under

{ ocoforeman. Moradabad)

Diese!

12, Mano i Kumar Singh
S/0 Shri Mahashwar Singh o
13 Ani! Kumar Singh L
S/c Shri Sidhashwar Singh :
{ the above applicants No.12 and 13 are work.rg as i
Diese! Assistant. Northern Rai lway under i
{ocoforeman, Roza) it
14, Dharmendra Upadhyay i
S/ Shri Jagdish Pd. tlpadhyay |
15. Bi jendra Kumar .
S/pn Shri H.S. Singh o
f.the above applicants Na .14 and 15 are worling asz '
Diese) Assistant. Northern Railway under :
 ocoforeman. Moradabad) !




N

18. Mano i Mehrotra

S/o Shri H.R Mehrotra

{ the above appficant is working as
Diese! Assistant. Northern Ratlway under
L ccoforeman. Roza)
17. Vijayendra Jha

S/c Shri Vidys Nand Jha
{ the above applicant is working a3s
Diese! Assistant. Northern Railway under
L peoforeman. RAC)
18. Pramod Singh Katiyar

S/c Shri Harish Chandra Kativar
t the above app'sranf is working as
NDiese! Assistant. Northern Ra:lway under
Locoforeman. Rcza)
19, Vinad Kumar Singh

S/o0 Shri Ram Nath Singh

{ the abowve annliﬁan* is working as

Diese! Assistant. Northern Railway
Lncoforaman, RAC)
20. Kailash Chand

S/o Shri Jeera} Singh
21 Ramesh Chandra A’

S/0 Shri Ram Bahal Arya
{ the above applicants No 20 and 21

Diaesel Assistant. Northern Ra:t lway

Locoforeman. Moradabad)

({By Advocate: Shri B .S. Mainee)

Versus

under
L Apptroay
are working as

under

Union of India Through

1. The Secretary. Ministry of Ra:ilwave.
Ra:1 |l Bhawan, Mew Delhy.

2. The General Manager. Northern Ra: twan~
Raroda House,
New Delhi.

3 The Divicional Railway Manager.
Northern Railway.
Moradabad. -RESPONDENTS

(By Advocate: Shri R.L. Dhawan?.
ORDER

By Hon'ble Mr.

Kuldip Singh, Member (J)

This is a joint

Original

Navneet Kumar and 20 others assailing the senor 7
[ 4
issued by the office =of the DRM HMNorther Do

dppticatiar o0
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Moradabad. The main grievances of the applicants :
in the seniority list their date of appointment has een
shown as February, 1322 whereas o

appointment and the date of having

charge by the applicants was somewhere
May. 1991; hepge the same is liable to
carrecied accordingly. As such. 1t

he &allowed and respondents be directed to a

and proper seniority te the applicants af
of 1.1/2 vears of training as
respondant No 27s latter dated 1

exprry of which the applicants

ingependent charge to work as F)remen Grad
2. Facts in brief are that
appointed as Apprentice Eireman

Assistants/Electrical Assistant

11 tment Board, Allahabad and

letters Annexure A-3 for the sai:

was issued on 1.8 18880 After
applicants were supposed to

according to the Railway Beard’'s circular

for 75 weeks and the schedule of

Annexure A-4,

3. The applicants claim

undergone training for 75 weeks and af

course at Zenal Training School .

declared successfuyl vide lettar date

the monihk

gquashean

prescribed
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at Amnexurs A-5 and after the declarationr nf the re-niis
the appl!icants claim that the respondents crarfad

utirtising their services as independent Firaman Grads A

4. It is further pleaded that while t ez
applicants were undergoing training,
issued another circular vide Annexure A-86 dated 24 4 1330
vide which they had revised training programme At

he perind from 75 weeks (1.1/2 vears) r~ 1024

i

extended

weeaks |
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5. The applicants grievance started with S
circular hecause accoerding 1o the departmern? R )

s i Fate O AN RS TLoa
apnticants wers to underagns trairning programne .

weekz and thereafter they were subjected to certars tests

1~

suuitable, they wer= o

by AME/DME etc. and after findin

©

be given an appointment letter.

8. The applicante further alliege that some of
the Apprentices who were appointed on compass-chate
grounds, were sent for training during the periad of
February. 13838 to September, 1989 and they were o ven
training only for 75 weeks and the applicants have ee-
discriminated and in their case. the revigsed tracring

programme is being applisd and the raspardants shol o o

he allowed to anply the ravised circular n the cace -

3
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the applicantis as 1t amount te discriminat ton,

n

{

7. IR is also pleaded that similarl. Stm it
racritited by the Railway Recruiriment Board Guwahad: who
ware also denuted to ioin the training in the month  of
December 1889 were given iraining only for 756 wesiz ang
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i s Fire Trad C o
thereafter theyv were appolnted ag Fireman Grade i R

circutar of reviged tratning gl amne

‘ H - - P TR R A
was not applied. Se on thisg ground, the applio-anty it

ascatted the ceniority list and want that i b

geniority  list  the date nf appointment shontd be T

comet ime in May, 1991,

8. The respondents contest the O A The gt

99

thalt while the applicants were undergoing btra:nini.
reviged training schedule was issued by the Railwa: “pr et

an  5.1.2000 {(innexure R-1) and the applioarss =1 #

goverard by the same. \s per  the roeviged  tra.onong

ahedule, those Apprenti who successfully compl-te s

I
T
h

reman/ Diesel fae. 2t

-

trarning ~an he absorbed as ist F

onlv after qgualifving in AME /DME feat ©oetar o2

supplied?}. Regpondents therefore contend that v cng iy
Apori4ni the applicants were nndergoing trarning, & P Voo

training schedule w received, and after the compoet o

jsg
i

the applicants were subiented ¢ te 2t

in AME/DME and it is only thereafter. that thes  connd oo

appeointed and  accord

Annexure R-2.
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heard the learned counsel £ iy

hartl ies and have gone through the recaorde

10 The rontention of the learned counsei o the
applicants iz that after cuceessful camplot ten
training of 75 weeks

vide Annexure A-5, the =zervices of the anplionnt s oo
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heen t as Fireman tyrac

=

tiliged  independently

AT, and it chould therefare he taken that the: Crloe

applirrants) were appointed somewherse in Fhe mnnth of Moy

1941 Thig contention of the learned connge! HRRE it

v

necatise we have not heen shows

py

applicants has no merit
any appointment letter issued to the applicants afier tie

lieged  suncessful completion of 75 weeks training.

o

we  caompare the circular dated 13,1 1988 which providen o

&

75 weeks training schedule with the «circular fated
5.1.1990 revising the schedule training programm: 1t 141

weeks, we notice that Awvprentice nndergoing  trpinsng
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could be sent to Zona! Training School, fhandaus: gt e

o
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o
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time  during aor  during bphage S Vi ey

undergoing training at Zonal Training School.  handavs;
and qualifying the evam there, that does pot mean  hat
the applicante/Apprentices  had completed the SR L A
training

programme . As the Apprentices sould he wont +

Zonal Training School,Chandausi in different batihew for
training and exam at different times during the g hedpts
period, hence 1t is not necessary that immediateis qfrer
the declaration of the result of the exam held al Japal
Training School, Chandausi, the Anprentices are o he
given regular appointment.

by

It The revised circular dated § 1. :990 w28 hi o

the Apprentices were tono underge a training for 10, wee..
has also a condition that the Apprenticee IS B
suneegefyl completion of frarning mayv bhe abgorbed o 0 se

Fireman /Diese]l Assistant as per  regquirement o Y
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e given after successful completion of the tra:reng
and this had to be authenticated by some document that
the applicant/Apprentice had successfully compleisd the

training and had been abscrbed as g1 Fireman/i :iese:

Assistant or Electrical Assistant. Untess a powt.ovs

i

tetter appointing/abscrbing  the Apprentices a3

Fireman/Diesel Assistant was issued. the appr: oants

cannot  olaim that they had been abscorbed on an imauy ar

date given by the appl!icants themselves.

12. We may further add that the applicants - ar~y-

claim even that the respondents could not have rcev:ices

the training programme from 75 weeks to 104 weeks heosigae

73 ~ delirmone 5
itL for the authorities themselves to aew Wi what

~

training is to be imparted to the Apprentices . as the.
have to worlk on Railway Engines and the schedu'e of
revised {raining programme has been appreoved b t hua

competent authorities keeping in view the needs o the

13 According to the |REM Vol . 1. Rule 2302 Teas
with Rule 303 the seniority of the candidates whr were
sent for inttial training. their sentority fa  te De

considered after th
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Training can be said to be complete only when a cand:gate

ts found suitable after AME/DME test as per circula:

14 The counse! for the applicants has ats~ tabar
the plea that similar sityuated persons whn  ware  o.yern.
appointment by North Eastern Frontier Railwav. ware as a(
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to  undergo itraining for 75 weaks bhut in the case of 4 oae
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because first of all they are not pariy to the presen
nroceedings. sc¢  that they could expla'n a=z to Pro thea s

training for 75 weeks and ant
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week s Rut the fact remains that while the app! oacis

were undergoing training, their schedule for troa.eoong

o

apnointment letter showing they had heen anpnintes

where 1n May, 1881,
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4,10 are ¢

neern

training during February. 1389 to Septemher 18RI e 7F

weelks had been completed before the yasue of the -~ Lo

training programme. which was issued on 74 4 19490 a<¢ nar

Annaxure A-8 !
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undergoing training when the reviges tra.s -~
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nrogramme had came into force. so thev have bee b
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/Rakesh/

©

list is not substantiated and has
17. In view of the above.

lhaad

o

®

find that

has not meriis and the same i1s dismissed,

( Kuldip Singh )
Member (J)

b

airman(a)




